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fea Faas 

TRA 

we feet, 8 TA, 2016 

BTA. 2022(H).— Halt ACH, Hol TAA SAT H TTA A Sot ace atatday, 2001 

(2001 &T 52) (RST Ant ArH Sed ATATITAA HET TWAT S) Al ATT 14 -H Aves (s.) H ada alae, 

STANT FT Te SAT FT Aaa AT ATAT SIT Sal Tat THC FH Ua HH fer ara rarer FT AST 

AX SIT SRT Sal HAAN Be Sah) SIASAAT Al AHA, SALT ST AaVaAH Sot Tat AMAT sx 

sree a faug FH fas Aareaa, Hed acHre At atedeaat Gea Fa. 394(H) arte 
12 Ara, 2007 (RA AT ATH THT ASM HST WAT S) SIT At Sol AGT FIMT Be Aegq Whdvarat 
al Set atatdaay At aqeat FH attted soured & wa A fAfece Phar War Z, Aled H UT, 
FAA, AMT Ul, SS 3, SA- SE (ii) As 19 ATA, 2007 SH varia Frat TAT; 

AT: AT HAT ACH, BT SAAT SALT H ITA F Sad AAMAaa Fl AT 14 HF Aves (S.) FT 

Tat MHA BT TANT HU SU Sad alee F eaterhad Ax Aalst Het S, AAT 

Tae A Aatead STAT (7) H, AVS (H) F at We ators F - 

  

  

  

(i) 
  

      
  

wrateat & eared ax, feat had Cat STITT, HATA: 

"Ha. AvSHty LAF 

(1) (2) "; 
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(ii) «9 - HAT ASAT 7 HAAR, Cas (2) FFT oae eae Uy, Peaterhad orate cet ares”, aata:- 

(ii) 9 > eat 11 he ara, AEM (2) F OFT oats & cara a, Meaterrad orate cet aret, 

FATE 

“aterm Ya Hey” | 

[r. &. 10/13/2002-20H] 

UT, AH AAT SHIT 

fecqyy: Het Alaa AT HUST, AAA, ATT II, AS 3, STSS (ii) F H.AT. F. 394(aH), ae 

12 ATS, 2007 are wartsa Ft Tes At site GSAT Ata A.A. F. 3542(aH) aretha 29 fearax, 
2015 Gre Thar WaT ATI 

MINISTRY OF POWER 

NOTIFICATION 

New Delhi, the 8th June, 2016 

S.O. 2022(E).—Whereas the Central Government, in consultation with the Bureau of Energy Efficiency, having 

regard to the intensity or quantity of energy consumed and the amount of investment required for switching over to the 

energy efficient equipment and capacity of industry to invest in it and availability of the energy, energy efficient 

machinery and equipment required by the industry, notified under clause (e) of section 14 of the Energy Conservation 

Act, 2001 (52 of 2001) [hereinafter referred to as the said Act], nine energy intensive industries and other establishments 

specified in the Schedule to the said Act, as designated consumers by notification of the Government of India in the 

Ministry of Power number S.O 394(E), dated the 12" March, 2007 [hereinafter referred to as the said Order] published in 

the Gazette of India, Extraordinary, Part IT, section 3, sub-section (ii), dated the 19" March, 2007; 

Now, therefore, in exercise of the powers conferred by clause (e) of section 14 of the said Act, the Central 

Government, in consultation with the Bureau of Energy Efficiency, hereby makes the following amendments further to 

amend the said Order, namely:- 

In sub-paragraph 7 relating to Railways, in clause (a), in the Table,- 

(i) for the entries,- 

  

“S.No Zonal Railway”, 
  

the following shall be substituted, namely:- 

  

  

      
  

“S.No Zonal Railway 

(1) (2) 

(ii) against serial number 7, for the entry in column (2), the following entry shall be substituted, namely:- 

“North Frontier’; 

(iii) against serial number 11, for the entry in column (2), the following entry shall be substituted, namely:- 

“South East Central’. 

[F. No. 10/13/2002-EM] 

RAJ PAL, Economic Adviser 

Note: The principal notification was published in the Gazette of India, Extraordinary, Part II, section 3, sub-section (ii) 

vide number S.O. 394(E), dated the 12th March, 2007 and subsequently amended vide S.O. 3542(E) dated the 

29th December, 2015. 
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